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THE ESSENTIAL COMMODITIES (AMENDMENT) BILL. 2005 - Contd. 

SHRI SHANTARAM LAXMAN NAYAK : Sir, I was saying that under 
the Essential Commodities Act stocks were properly maintained, essential 
commodities were available at a fair price, prices were to be displayed on 
boards in the Fair Price Shops. Therefore, this Act helped the distribution and 
supply of essential commodities in a regulated way. Sir, before I proceed 
further, I would like to mention here" that whenever Bills are tabled in the 
annexures all the related sections are made available to the Members, it will 
help in the discussion. I do not say this with regard to this Bill only but 
otherwise also. Now coming to the umbrella aspect of this Act, it is said this 
Act henceforth should be as an umbrella Act. Of course, it is a vague term as 
to how it should be an umbrella Act. I would suggest, Sir, if umbrella Act 
means, when situation arises then order should be issued under the Essential 
Commodities Act with respect to those commodities, then it may not be an 
effective step. By umbrella Act I mean that Act and order should remain in 
force only by administrative instructions and operation must be kept pending. 
Supposing a situation arises where the Government finds the need for an 
order under the Essential Commodities Act and till the time the order is 
drafted, properly passed, properly circulated in the Government machinery, it 
goes through all the process of approval and then implemented. It may take 
time. Therefore, the umbrella concept should be such that Act and the orders 
should be there but they should be kept in abeyance under administrative 
orders so that if an order has to be invoked, it can be invoked within a few 
hours. That is the concept of umbrella Act. Secondly, another aspect I would 
like to stress here is, we have stressed here that because of liberalisation this 
need for amendment arises. Now, our laws should not be diluted for the 
purpose of liberalisation. Liberalisation has to come within the framework of 
our basic laws. For instance, we have not diluted so far our labour laws to suit 
any policy of liberalisation.   In a similar manner, our Essential Commodities 
Act, 
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one of the basic laws of the country should not be diluted for the sake of 
liberalisation or to favour any policy. That concept should not be considered. 
Thirdly, as far as definition of 'essential commodities' is concerned, who is 
deciding? Today, it is the Central Government, which decides the definition of 
'essential commodities'. Powers are delegated under essential commodities to 
the State Governments. I would suggest that even the definition of 'essential 
commodities' should be left partly to the State Government so that when the 
need arises they can include more commodities by themselves by expanding 
the scope of definition of 'essential commodities'. Thirdly, as far as drugs are 
concerned, it is good that it has been included. But the question is, the 
problems faced by the pharmaceutical industry have to be met and" there has 
to be proper synchronisation between the provisions of the Essential 
Commodities Act and the demand of the pharmaceutical industry to reduce 
excise duty from 16 to 8. Lastly, Sir, as far as adding certain clauses, certain 
items are concerned in the Statement of Objects and Reasons, one object that 
has been mentioned for adding is the availability of essential goods etc., 
whereas in the. definition this aspect is not there. In the public interest, if the 
public interest demands, then Essential Commodities Act and its provisions 
have to be invoked. I would, in fact, suggest, Sir, if we have to loosen lightly 
the Essential Commodities Act, then, we have also to strengthen the Public 
Distribution System. Sir, more commodities are to be made available through 
the Public Distribution System because in the liberalisation policy, perhaps in 
certain areas our common man, people below poverty line may get affected. 
Therefore, simultaneously Public Distribution System has to be strengthened if 
Essential Commodities Act has to be implemented.   Thank you. 

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Shrimat Brinda 
Karat.   She is not here.  

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Mr. Vice-
Chairman, Sir, two Jnours back when I was talking about the preservation of 
wild life, I mentioned that the new technology permits us to resuscitate and 
even resurrect some of the dead species. In the Panchatantra, there is a story 
of three Brahmin young men trying to put the bones and flesh of a dead lion 
together and put life into it. I think, the effort that the hon. Minister for 
Agriculture is doing here is like resurrecting a dead and bygone dinosaurus. 
The Essential Commodities Act was a vicious animal. We were hoping that it 
has gone, dead and buried. The hon. Minister of Agriculture 
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is, now, trying to resurrect it. This Act has been an anachronism. The 
Statement of Objects and Reasons does not give full information. The 
beginning of the Essential Commodities Act is from the Defence of India rule 
in 1942 which made the arrangements for the kind of controls on distribution, 
production and supply. It is only when the war was over, there was some 
thought about whether it should be converted into a regular legislation. 
Unfortunately, it was only after Independence that this draconian Act was 
passed. For the farmers, the Essential Commodities Act has been the major 
instrument of their exploitation and I can say that had there not been the 
Essential Commodities Act, there would not have been a spate of suicides 
that we see amongst farmers today. 

There was a talk of balance under views under the Essential 
Commodities Act to ensure that the consumers are also not given an unfair 
treatment. I would say that the Essential Commodities Act has been managed 
and administered by the salaried-class of consumers who have always 
mistaken and always given a skewed treatment to the farmers. An example is 
this. In 1960 when we had the first agitation for the price of onion, the export 
was banned when the price of onion has reached in Delhi Re. 1 per Kg. At that 
time, the balcony ticket of cinema houses in Delhi was Rs. 2.50. Today, it is 
more than Rs. 100. So, one would expect that if you are being fair to the 
consumer, then there should be no complaints until the price of onion reaches, 
at least, Rs. 40 to 60 per kg. Even now, when it comes to Rs. 6 per Kg. the 
Government start thinking of banning the export or making import of onion. So, 
it is not an act which has been impartially, fairly implemented in a balanced 
way. It has, principally, been an anti-farmer legislation. That can be compared 
with the Rowlatt Act of the bad British days. Sir, the implementation has been 
like this . In the days of famine when we did not have enough foodgrains and, 
in the days of famine, the Government used to collect compulsory levy from 
farmers. Even when they had not produced enough, the farmers were forced 
to purchase foodgrains from the market and deliver it to the Government at 
prices fixed by the Government. It was under this Act. When the farmers had a 
surplus production and they could make some money by exporting it to 
abroad, then exports were banned precisely under this Essential Commodities 
Act. The farmers were forced to deliver their sugarcane to only one given 
factory decided by the Government under this Act. So, this Act has been a 
draconian Act. And, I think, I would request Shri Sharad Pawarji, hon. Minister 
of Agriculture, who loves farmers and whom farmers love that it will be good 
signal if you simply scrap the Essential Commodities Act. I think 
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that will help farmers and the rate of suicides wilI come down. If it has not 
come down with the package of the hon. Prime Minister, I think, this will be a 
very effective signal and, you will certainly, go up in the estimate of the 
farmers as well. 

And, Sir, on the Bill, there are some amendments proposed by hon. 
Shrimati Brinda Karat. I would say that the trend of those amendments is very 
funny. Everybody - the Ministers and the Chief Ministers of States - agreed 
that the Act has served its purpose. Now, it has to be kept only nominally alive 
as an umbrella and the Communist would like that the scope of this legislation 
be expanded! For example, there is a provision in the Bill that when the 
Government thinks that some of the commodities don't need to figure in the 
Essential Commodities List, then that item can be removed. The Communists 
want that power to be taken away from the Government. 

SHRI MOINUL HASSAN (West Bengal): Why the name of 
Communist is coming here?  It is irrelevant. 

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Sharadji, please 
carry on and stick to your subject. 

SHRI MOINUL HASSAN: Sir, why is the name of Communist coming 
here? 

SHRI SHARAD ANANTRAO JOSHI: This amendment has been 
proposed by Smt. Brinda Karat. 

SHRI MOINUL HASSAN: It is not only Smt. Brinda Karat, I myself 
also proposed some amendments. The point is why the name of Communist is 
coming here? 

SHRI SHARAD ANANTRAO JOSHI: The name that is given here is 
that of Smt. Brinda Karat. I don't see your name here. Okay. Forget about it. 

SHRI MOINUL HASSAN: Why is the name of Communist coming 
here? 

SHRI SHARAD ANANTRAO JOSHI : Secondly, it is also proposed 
that items like cotton, jute yarn, newsprint paper should not be there. We have 
experienced that when the levy was on rice, and not on paddy, it was the 
paddy price that was affected. So, we would say that even the secondary 
commodities, which figure in the Essential Commodities Act, 
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would actually do injustice to the farmers. The provision in the Act is that the 
Government of India will decide which commodities are to be taken out and 
which commodities are to be put in, and whether to extend the time period 
given for that particular commodity or not. I think, the Essential Commodities 
Act has lived too long to be good. And, while it is agreed and decided that it 
has served its purpose during the period of scarcity, it serves no useful 
purpose at all, excepting depressing the prices of agricultural commodities in 
the market. Therefore, I hope that the Minister of Agriculture will take bold 
initiatives. He may possibly withdraw it. He may not be able to do it just now, I 
see his difficulties. But I would ideally like that the Act should be simply 
scrapped. Further, if at all he is not able to scrap it, then, I would say that the 
decision about addition or deletion of commodities should be taken by sort of a 
Regulatory Authority, to be established under his Ministry, so that the 
decisions can be taken quickly and in a representative manner. 

SHRI MONUL HASSAN : Sir, I would like to speak on this Bill with 
some reservations. I hope that the hon. Minister would clarify the position. I 
have already sent two amendments also. I suppose, the Bill, namely, the 
Essential Commodities (Amendment) Bid, 2006 is an outcome of the Chief 
Ministers' Meeting held on 21" May, 2006. In the Statement of Objects and 
Reasons, it is said, I quote, "The production, supply and distribution of 
essential commodities". I would first like to stress upon the phrase 'distribution 
of essential commodities'. In this very House, some days ago we had 
discussed about the Public Distribution System. So, on this occasion, I would 
like to inform this House and say that our intensity and our attitude should be 
to strengthen the Public Distribution System throughout the country. Everyday, 
we read in the newspapers that farmers are committing suicide in different 
parts of the country. On that particular day, we had discussed that even rati 
and dai are not available to the common man. So, the Public Distribution 
System is one of the great outlets of our system to provide them some relief. 
But we are saying everyday that the number of suicides by our beloved 
farmers is going up. So, I would like to say, while we are talking about the 
essentiality of commodities, essentiality of distribution of essential 
commodities to the people of India should be in incorporated in this Bill or the 
hon. Minister should clarify. Hon. Minister, Shri Sharad Pawar, is present here. 

Sir, my second point is this.   I beg to differ with this philosophy 
'liberal economy is going on throughout the world'; and in our wish or not in 
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our wish we are in the trap of liberal economy in the country. So, in that 
perspective we are trying to reorganise everything. I defer with this philosophy. 
So, in a liberal economic era, we are going to reorganise the essential 
commodities. I would like to say that it is not proper to bring about a legislation 
in this context. So, I would like to request the hon. Minister to consider this 
situation. 

Another point which I would like to submit is this. What are the 
essential commodities? Essential commodities are, usually, used by the 
common people who are below the poverty line of our country. We are trying 
our best to supply them commodities at a cheaper rate through the Public 
Distribution System, this I have told earlier. We are trying our best to do 
something for the common people of our country. 

Another point which I would like to submit and which one hon. Member 
has mentioned is that it is the State Governments which have the power to 
find .out which are the essential commodities. Everything is left to the State 
Governments. Are we in a position to encroach upon the power of the State 
Government through this piece of legislation? I would like to mention a point 
which is last but not the least one. Why are we changing the list of essential 
commodities list? He has mentioned that it is because of the demand and 
supply position. What is the harm if it is in the essential commodities list? If the 
demand is less and supply is more, okay, we will go in the open market and 
purchase it. Why are you doing this? Actually, if we want to improve the 
situation of the common people, we should include more and more 
commodities in the list of essential commodities. This is my opinion. 

My other opinion is that when we add or fix the time-frame for the 
essential commodities, we must consult the State Governments. Law and 
order, agriculture, etc. are in the hands of the State Governments. I suppose, 
this is one of the important essentialities of this concept, which is dealt with 
here.   So, with these words, I would like to conclude. 

SHRIMATI S.G. INDIRA (Tamil Nadu): Thank you, Sir. I want to put 
forth my limited points. I don't want to go into a detailed discussion because 
everyone has already spoken on this. It has been mentioned in clause 3(4) 
that the Central Government may exercise its powers under sub-section -(2) in 
respect of the commodity. This means that the Central Government has wide 
powers in fixing up the essential commodities and they have the deciding 
power.   Here I want to say that at this point, the 
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concurrence of the concerned State should also be taken. They should be 
called for discussion and after that the Central Government might decide 
accordingly. 

I want to put forth another point. If that particular State Government 
invokes its power to restrict the free movement of certain essential agricultural 
commodities, then, the Central Government should not invoke its overriding 
authority to nullify the order of that concerned State Government. The State 
Governments have their own agricultural produces and commodities in a 
particular year. At that time, the Central Government should not override the 
State Government's power. The Central Government should also keep 
monitoring the production of essential and major agri- produces to know 
exactly the demand and supply position of the country. This will help the 
Centre in judiciously deciding whether the demand of certain States to restrict 
free movement of certain produces is in larger interests or not. So, the Central 
Government should also consider and monitor this. Another important thing is, 
the Centre can control import and export of agri- produces. Any unthoughtful 
import of produces, without taking into account the domestic demand, 
domestic production, will put the farmers to hardship. So, farmers' interests 
should also be protected. Similarly, when there is expected domestic shortage, 
the export of agricultural produces should be done keeping in view the 
interests of the farmers and the nation. So, I don't want to go into what are the 
things to be added or deleted, but on a particular occasion, the views of the 
concerned State Governments should be taken into account and the interests 
of agricultural producers, consumers and traders should also be taken care of.   
Thank you. 

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh): Mr. 
Vice-Chairman, Sir, elaborate material has been provided in the Statement of 
the Objects and Reasons of this Bill. I would like to draw the attention of the 
hon. Minister to two or three points. One is, we are aware that everything is 
dependent on demand and supply. Now, the markets are demand-oriented. 
We are having demand-driven markets. Often, we witness, whenever there are 
elections, both at the Central level and the State level, the Governments are 
concerned more about the common man. They will be providing all the 
required essential commodities at the Fair Price Shops, or, at the outlets 
provided by the Government itself. Why can't we make it a regular feature? 
However, day after tomorrow, we are going to discuss about the agrarian 
distress and I will try to elaborate all 
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7.00 P.M. 

these things during that debate, but my limited point here is, you are trying to 
amend section 2 by inserting section 2 A. Sir, in section 2A-- foodstuffs have 
been mentioned here-- I request the hon. Minister to elaborate the definition of 
foodstuffs. Last week, we discussed about colas, whether they are part of 
foodstuffs or not. If that is so, whether this proposed Act applies to them or not. 

The other point is, since many of my colleagues have raised the issue 
of Centre-State conflict on essential commodities, why is this confusion? I 
request the hon. Minister to clarify this. Even if you make any legislation, you 
have to depend on the State machinery, you don't have any separate 
mechanism to oversee your legislation. Invariably, you have to delegate your 
powers for proper implementation of this enactment itself. However, you have 
mentioned that you have consulted all the State Chief Ministers. During your 
discussions with them, you have come out with certain proposals. I request 
you to take their views into consideration while enacting this legislation and 
send it to the States for its implementation. Sir, you want to have the entire 
power of declaring whether a commodity is an essential commodity or not. 
Now, this power is vested with the Central Government by virtue of this 
enactment. I think, at times, there will be conflict, if the State Government is of 
a different political party and at the Central level, some other political party is at 
the helm of affairs. So, due to this, some sort of confusion or conflict or 
contradiction is bound to be there. I request you to clarify this issue. 

The other point is regarding free movement of agricultural produce. 
However, I will not deal with it elaborately at this moment and I expect answer 
from the hon. Minister on this aspect during the discussion on agrarian 
distress. But I would like to say that though there are no restrictions as far as 
agricultural produce is concerned, but even today farmers are facing problems 
while transporting their produce. We need a clarification on this point as well.   
What exactly is the status now? 

The next point is regarding the Schedule (Section 2A). Certain items 
like yarn, cotton, etc., are brought into this Schedule on par with foodstuff, 
fertilisers and other things. We need some clarification as to how all this has 
crept into it. Why do you want to include this aspect into this Schedule? 

With these words, I conclude. Thank you. 
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DR. GYAN PRAKASH PILANIA (Rajasthan): Thank you, Sir, for your 
kind indulgence. I have no audacity to suggest to the hon. Agriculture Minister 
that 'scrap this Act totally'. But I want to humbly make certain suggestions and 
to share certain apprehensions. 

As usually said, Sir, 'the Government that controls the least, serves 
the best.' And, it is also said that 'Way to hell is paved with good intentions.' 
Any Government, which brings some kind of control through any kind of 
mechanism, - it may be Essential Commodities Act or it may be any other kind 
of Act - put some kinds of restrictions which have usually a kind of penal 
penalties clause and which creates trouble. Earlier Governments have also 
been keeping it, as it was pointed out. It was during those days of controls, 
during the war days when the British were ruling us, when things were scarce, 
sugar was not available, cloth was not available, kerosene was not available, 
many other things were not available; control was even imposed in England 
itself, which was being bombarded daily by Nazis. It is an outcome of that 
historic past that some kind of Essential Commodities Act has come up. The 
earlier Government had it; the present Government is also having it. In earlier 
Government, as has been pointed out, there was a conference of Chief 
Ministers of States, -there were only six; all the States were not represented; 
they might have called all, but only six might have turned up -- the Planning 
Commission was also consulted and the objective was basically to ensure free 
movement of agricultural produce because farmer is the backbone of the 
country. And, it was felt that as there was no freedom to him to take his 
produce wherever he wanted to sell them at the best price, at the best 
bargain. Hence, the anxiety of the Government was that free movement of 
agricultural produce should be ensured and the restriction on the movement of 
all agricultural commodities should be removed. Hence, in 2002, eleven 
commodities were deleted from the list; in 2004, three commodities -were 
deleted from the list; now, our hon. Agriculture Minister, in 2006, through this 
amendment, is deleting another ten of them. I appreciate. The more the 
deletion, the better it would be. As has been pointed out, Inspector Raj takes 
place whenever there is control because such kinds of control mechanisms 
prove to be an engine of oppression and breeding ground for corruption. It has 
been like that everywhere. The person who suffers most is the poorest of the 
traders. The Essential Commodities Act is hardly invoked against big trading 
houses, public sector undertakings or private undertakings. It is the poor 
person, who is selling products in the villages, that some Inspector goes and 
threatens and gets money from him. If he 
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does not pay, a case is registered. And, registering of a case is a terrible thing 
against him. It is non-cognisable, non-compoundable, non-bailable and the 
puniehment is draconian. Only that man knows the agony who has gone 
through this and who has been harassed through this. 

Therefore, my request to the hon. Minister, who is so large-hearted 
and kind-hearted, would be, to ensure that the penal provisions of this Act are 
not exploited by petty Inspectors and other persons and it does not act as an 
engine of harassment. 

Another point, which has been rightly pointed out by my illustrious 
predecessors is, public distribution should be a corollary whenever you 
enforce any Kind of Essential Commodities Act; because, then it becomes the 
bounden duty of the Government that they rightly ensure the supply of basic 
essential commodities. Essential commodities, as its phraseology says, are 
those commodities on earth, which are essential for the survival of the 
common man. It may be wheat; it may be rice; it may be kerosene oil; it may 
be sugar; it may be salt; it may be any kind of thing, which is essential for the 
survival and living of the common, poorest of the poor man, whom we call 
daridra narayan. Those products should be under the Essential Commodities 
Act. There, you have put in petroleum and petroleum products. You have 
already got many kinds of Acts under your control, by which you control 
petroleum and petroleum products, and they are virtually the monopoly of the 
State; whether you keep it under the 'Essential Commodities' or not, it does 
not matter. 

Another thing about which I would like to make a submission is this. 
Our Agriculture Minister is known as a man who is a champion and messiah of 
farmers. He must ensure that these restrictions do not adversely affect the 
famer, who is the real backbone of the country. His interests must be 
protected. 

Another point that I would like to submit is, any kind of Essential 
Commodities Act, whether you have one type of commodities here or other 
commodities there, does not, in any way, contribute to the production of those 
commodities. That is one thing. Also, it does not contribute to bringing down 
their prices. Their prices are controlled by mechanisms of demand and supply 
and by the amount of production. So, that is a very different aspect, which we 
need to take care of. 

Another point, which has been already submitted, is some kind of 
consultation mechanism must be there with the States, because they are 
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the ultimate users and ultimate authority to take action on Government 
restrictions. Now, which commodities must be included? You have now 
included seven commodities. What is the rationale behind including them and 
what is the rationale for not including other commodities? This should be done 
through some kind of an expert mechanism, some select committee or some 
kind of consultation with the States. It is for the Central Government to decide 
what mechanism should be there. But, some mechanism should be there. 
And, I feel assured that under the able leadership of our Agriculture Minister, 
this would be rightly looked into; many points and apprehensions which we 
have put forward would be properly taken care of and this would remain only 
an umbrella legislation, which is not used when the weather is good, but 
which is used only when there is torrential rain and flood or there is a 
hailstorm. Otherwise, it should not be used as a common piece of legislation. 

Thank you very much, Sir, for bearing with me. 
�
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merely to ensure 'quality' cannot serve any purpose. 
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Number two, the Central Government can notify any other 
commodity as an essentia) commodity for a period of six months. It can 
extend this period any number of times. The Committee has recommended 
that in case of extension beyond two years, the Central Government should be 
required to inform Parliament of the steps taken to restore normal supply of 
that commodity. 

Number   three   is   that   the   procedure   for   notification   is   not 
specified. 
�
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�� �'*���������	�b ���7������ ����� �'��
�� ��2��	�������� ���& �-�� ��-��	����$�)���
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MR. DEPUTY CHAIRMAN:   The question is: 

"That the Bill further to amend the     Essential Commodities Act, 
1955, be  taken into consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: Now, we shall take up clause-by-clause 
consideration of the Bill. 

Clause 2 was added to the Bill. 

MR. DEPUTY CHAIRMAN: In ciause 3, there are three amendments 
(Nos.3 and 5) by Shrimati Brinda Karat and amendment (No.4) 
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by Shri Moinul Hassan. Mrs. Brinda Karat, do you want to move the 
amendment? 

SHRIMATI BRINDA KARAT:   Yes, Sir. 

CLAUSE 3 Insertion of new section 2A 

SHRIMATI BRINDA KARAT:   Sir, I move: 

3. "That at page 2, line 9 be deleted." 

"That at page 2, lines 12 to 16, for the words "not exceeding six 
months to be specified in the notification: Provided that the Central 
Government may, in the public interest and for reasons to be 
specified, by notification in the Official Gazette, extend such period 
beyond the said six months, "the words "that the Central 
Government may think proper in consultation with State 
Governments" be substituted." 

7�	
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�; ������4�� �������'�R ��� ��/�G #/�	��������7	�	�:@ ��������������7	�+G C	C��������; ��
�����'*�� �� �� #��������7	�	�%�� ������?�+-��	����4�����*�9������R �����	C����)�$#��������
����� � #�� /� ��� ���7	��� R ��O; �� ��*� 9	�$/��� � � ������� & ��G ��; � �'�� �'� � �� � � #�	���¹ �
���������
#��������9	���%�������� �����R ��e lº fg�. ��
���'��9	����; ��������$/��O; �������
�$/���������& ��G ��; ����:�#�������*�� ������ #�
 #�9	���%���������D�%�$���. ��
���'*�

The questions were proposed. 

SHRI JANARDHANA POOJARY (Karnataka): Sir, with your 
permisslbn, I may be permitted to make a statement. Sir, Madam Sonia 
Gandhi called a meeting of the Chief Ministers. In that meeting, they made a 
representation. What she has stated now is also very clear. A wrong message 
will go. I will tell you, Sir, on that day, the Chief Ministers had made a clear 
representation to Madam Gandhi saying that because of the change in the 
Essential Commodities Act, all these things have happened. They cannot 
control the prices. A wrong message will go now. ...(Interruptions)... 

SHRI MOINUL HASSAN: Sir....(Interruptions)... 

MR. DEPUTY CHAIRMAN: No, no, there is no debate on that. 
...(Interruptions)... +����& ��G ��; ��'*�%��$/��%��$/* 

SHRI V. NARAYANASAMY: Sir, he has already spoken on this. 

SHRI MOINUL HASSAN: Yes, Sir. 

MR. DEPUTY CHAIRMAN: You could have brought that point during 
the course of your speech. ...(Interruptions)... You have already spoken. 
...(Interruptions)... Why do you want to speak again? ...(Interruptions)... 

SHRI MOINUL HASSAN: Sir, I would just like to make only two new 
points. 

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... 

SHRI MOINUL HASSAN : Sir, I am not repeating what I have already 
said. I would like to ensure it that I would not repeat those points which I have 
made earlier. My two points are these. The first point is regarding the removal 
of some commodities from the list. My point is, there may be, at times, non-
availability of these commodities. This is number one. Price-hike may take 
place, in this regard. Why do we need to remove frequently some commodities 
from the list of the Essential Commodities 
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Act? So, I would like to request the hon. Minister to keep it intact in the 
Essential Commodities Act. Not only that, it should include other articles in this 
list also. 
�
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��	 �� ���


�
�

� ��9 �� � ���� ���9	����R ���G %�; ��
��#�� /*  No more debate on this.  

SHRI S.S. AHLUWALIA (Jharkhand) : We are not debating, Sir.  

MR. DEPUTY CHAIRMAN: It is debate only! 
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�)�������/����	���amendment�+����'����  

That at page 2, after line 9, the following be inserted, namely,  

"in consultation with the State Governments." 
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SHRIMATI BRINDA KARAT: "Subject to the provisions of sub-
section (4), the Central Government may, in consultation with the State 
Government, if it is satisfied that it is necessary to remove...", let him say that! 

SHRI SHARAD PA WAR: It is said that... 

SHRIMATI BRINDA KARAT: No, that is in the next consultation, it 
comes in clause (3). 
�
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8.00 P.M. 

� 	���9	���/����	�#�%�
�R ���'*�7�	
 ���
���������'������. ��
��������  Mr. 
Poojary has just now said that some Chief Ministers met Mrs. Gandhi. 
I do not bother about (Interruptions)... 

SHRI V. NARAYANASAMY: The Chief Ministers' views, he has 
mentioned. We are concerned about it. But the NDA Government did a 
wrong thing ...... (Interruptions)... 
�

� ��9 �� � ���� ���+��7	��D��G /*�
�
� � �� � ���& " ��% ��� ���	����'������D���#�������	>C�/��:�M; #��Q ���D���#��������� ��
u¡ f£ ¡ f£i�+��u��f�i���������'�  "in consultation with the State Government", I 
want it to be made very clearly, at least for my own satisfaction, does it include 
consultation with the State Government regarding clause 2A(2) to remove any 
commodity from such schedule? That is all I am asking. 

SHRI SHARAD PAWAR: As far as the Amendment (No.4), namely, 

That at page 2, after line 9, the following be inserted namely, - 

"in consultation with the State Governments" is concerned, I am 
ready to accept and it should be treated as an official amendment 
%��#���4� 

SHRIMATI BRINDA KARAT: That is in clause 3, not in clause 2, Sir. 
 

SHRI S.S. AHLUWALIA: Sir, I have a pointed question, +��9	������$�
�� � %
�� ���� +���� & ���� 
 �PQ � ��� %
����� ��� 9	� %#. � ��� ��#� � #� ��� /�� 	��$� 7K ���� ���
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��� �	��$�important��'*���	�$/J�,������� ��%$�7	#�����$/�$����)����'*�
��� � ���������\ �	� ��X�)����; #��#� %IK�� ��?� R �� 7	��� %�� ����\ �	� 5 UG � :;��	���� . #> �
����:;	C��#������	���?��� ��������� �	��$�7K �����. �������������/�G #/����/��notifocation�
� ��#������@ ����� 	������Q ����)�?�%Y ���#��'*��� �%�
�7K #�R ��9	����(�	������	������
%����� ��%�$��)��*������������'������������notifocation����withdraw����������$/�+��
�%$�$����+/��I*�,�����L #���������7	����assure����)�����9	���%�� ����)�?���4�%Y�)#��
���)�?�������� �/)#��� �$���#��#�
��������� �/)#J�,������assure����)�J�& )����4����)���

��N	��	�. ������9	�notifocation�������Q ����)�?�%Y #��N	��	�. ���)$
��'* 

MR. DEPUTY CHAIRMAN: Now I shall put amendments (Nos.3 and 
5) moved by Shrimati Brinda Karat to vote. 

Amendments (Nos.3 and 5) were negatived. 

329 



RAJYA SABHA          [21 August, 2006] 

SHRIMATI BRINDA KARAT:   He has accepted that amendment. 
...(Interruptions)... Sharadji has accepted our amendment. ...(Interruptions)... 
Sir,  there are two amendments,  one is in "consultation with the State 
Governments" ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: You spoke on that. You see we put all 
the three amendments together, I said.  ...(Interruptions)... 

SHRI SHARAD PAWAR: Sir, on page 2, after line 9, following be 
inserted, namely, "in consultation with the State Governments", I have said 
that I have accepted that.  ...(Interruptions)... I beg to move; 

That at page 2, after line 9, the following be inserted, namely, - "in 
consultation with the State Governments." 

The question was put and the motion was adopted. 

Clause 3, as amended, was added to the BilI. 

Clauses 4 to 6 were added to the Bill 

MR. DEPUTY CHAIRMAN: Now we shall take up the Schedule. 
There is one Amendment by Shrimati Brinda Karat. ...(Interruptions)... It is only 
to Schedule. ...(Interruptions)... 

SHRIMATI BRINDA KARAT: But before that, you have not let me 
speak on that.   I moved an amendment for deletion. 

MR. DEPUTY CHAIRMAN:   Which one? 

SHRIMATI BRINDA KARAT: Not exceeding six months. My fifth 
amendment, page 2, line 12 to 16. ...(Interruptions)... That means deletion. 

SHRI SHARAD PAWAR:   Let it be passed. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN:   Leave it. ...(Interruptions)... 

SHRIMATI BRINDA KARAT:   Okay, okay. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Are you insisting on the amendment to 
Schedule?   ...(Interruptions)... 

SCHEDULE 

� �� � ���& " ��% ��� �� Yes, Sir. I beg to move: 

That at page 3, after line 14, the following be inserted, namely- 
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(8) coal, including coke and other derivatives; 

(9) cotton and woollen textiles; 

(10) paper, including newsprit." 
�

�I������������ �� ��	������#����#��!M; ��'�R ������#����L #�� #����� I	���������,�����
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The question was proposed. 

� ��! �" ��������:�I�> ��(��#� ���'��� �	���/,; ����9	������n �$���������%�� �R ��
G %$�������#���?�+�-��
����4��'* 

MR. DEPUTY CHAIRMAN:   I shall now put Shrimati Brinda Karat's 
Amendment (No.6) to vote. 

Amendment (No.6) was negatived. 

The Schedule was added to the Bill. 

MR. DEPUTY CHAIRMAN:   In clause 1 there is one amendment 
(No.2) by the hon. Minister. 

CLAUSE-1 

Short title and commenottnent 

SHRI SHARAD PAWAR:   Sir, I move: 

(2) That at page 1, line 2, for the figure "2005" the figure "2006" be 
substituted. 

The question was put and the motion was adopted. 

Clause 1, as amended, was added to the Bill. 

MR. DEPUTY CHAIRMAN:   In the Enacting Formula, there is one 
amendment (N0.1) by the hon. Minister. 

ENACTING FORMULA 

SHRI SHARAD PAWAR:   Sir, I move; 

That at page 1, line 1, for the word "Fifty-sixth" the word "Fifty-
seventh" be substituted. 
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The question was put and the motion was adopted. The 

Enacting Formula, as amended, was added to the Bill. 

The Title was added to the Bill, 

SHRI SHARAD PAWAR: Sir, I move: "That the 

Bill, as amended, be passed". 

The question was put and the motion was adopted. 

__________ 

SPECIAL MENTIONS 

MR. DEPUTY CHAIRMAN:   We will now take up Special Mentions. 
Let us lay them on the Table of the House. Shri Janardhana Poojary. 

Demand for financial assistance to Karnataka to tide over drought and 
flood 

SHRI JANARDHANA POOJARY (Karnataka): Sir, Karnataka is 
facing dual challenges simultaneously today. While 157 tehsils spread across 
16 districts in the State are reeling under drought situation, nearly eight 
districts, i.e. Raichur Gulbarga, Bijapur Bidar, Chamrajnagar, Koppal, Belgaum 
and Bagalkot, are flooded. 

There is acute shortage of fodder for the cattle and drinking water for 
the people of the areas facing drought on account of inadequate rainfall this 
season. It is estimated that about 50% of the crop would be damaged on 
account of the drought condition in the area. Both human beings and cattle are 
facing hardship. If immediate remedial measures are not taken, the situation is 
likely to deteriorate further. Water levels in the rivers adjoining the affected 
areas, i.e. Krishna, Bheema and Ghataprabha; are continuously rising largely 
on account of Maharashtra releasing water from their Ujjaini and Koina Dams. 
A large parts of the districts facing flood are inundated, threatening life and 
property in these locations. There is already a heavy toll of property in the 
area. As a precaution, thousands of people living in the affected areas have to 
be shifted and rehabilitated in safer areas immediately to prevent any loss of 
life. 

The State Government needs immediate assistance from the Centre 
to face the twin challenges confronting Karnataka. 
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